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INTRODUCfION 

I, the Chairman, Committee on Public Undertakings, baving been 
authorised by the Committee to submit the Report on their behaH, present 
this FORTY-SEVENTH Report on "Public Relations and Publicity in 
Public U~dertakings". 

2. The Committee took the evidence of the Director of Advertising 
and Visual Publicity, Government of India, New Delhi and the representa-
tives of the National Council of Advertising Agencies, New Delhi on the 
17th March, 1969; the representatives of nine major undertakings on the 
18th March, 1969; and the officials of the six sele~ted Ministries on the 
19th March, 1969. 

3. The material received from the various Ministries and public 
undertakings was processed at various stages by the Study Group IV of 
the Committee. 

4. The report was adopted by the Committee on the 16th April, 1969. 

5. The Committee wish to express their thanks to the various Ministries, 
public undertakings, and non-official organisations for placing before them 
the material and information which they wanted in connection with the 
examination of the subject. They wish to thank in particular the repre-
sentatives of the undertakings and the officers of the Ministries who gave 
evidence and placed their considered views before the Committee. 

NEW DELHI; 
April 26, 1969. 
vai<rakha 6. 1891 (S). 

G. S. DHILLON, 
Chainnan, 

Committee on Public Undertakings. 



CHAPTER I 

INTRODUCTORY 

1.1. Public Relations and Publicity have a major role to play in the 
growth of modem industrial and commercial enterprises, as public 
confidence and goodwill are extreme1y important to an industry or business. 
Public Relations are generally defined as the deliberate and sustained 
effort to establish and maintain mutual understanding between an 
organisation and its public and publicity is one of the media used to 
achieve this objective. Building goodwill for a compa~ and its products 
is nothing new in the business world and it goes almost without saying 
that those companies with reputation for standing behind their products are 
most successful. 

1.2. ThepubHc sector undertakings have been set up not for purely 
commercial ends ,but to serve certain socio-economic purposes and to 
promote social directives enshrined in the Constitution of India. They have 
not only to be efficient but also appear to be so. It is against this back-
ground that the Committee decided to examine the working of Public 
Relations and Publicity organisations in public undertakings with particular 
reference to the existing Government policies in this regard. 

1.3. The Committee called for preliminary material and written replies 
to their questionnaire from 78 public undertakings. The Committee regret 
to note that replies to the questionaire had been received upto the time of 
oral evidence only from 44 undertakings mentioned in Appendix I The 
examination of the subject would have been more purposeful if the replies 
from all the undertakings had been received. The Committee expect that 
in future the public undertakings would promptly supply tbe information 
desired by the Committee. 

On the basis of written replies received. the Committee took the 
evidence of the representatives of the following nine important undertakings: 

1. Air India. 
2. Fertilizer Corporation of India Ltd. 
3. Heavy Electrical (India) Ltd. 
4. Heavy Engineering Corporation Ltd. 
5. Hindustan Machine Tools Ltd, 
6. Hindustan Steel Ltd. 
7. Indian Drugs & Pharmaceuticals Ltd. 
8. Indian Oil Corporation Ltd. 

9, Life Imurance Corporation of India. 



1.4. This was foUo'.ved by the evidence of the officials of the 
:following Ministries of the Government of lndia:-

1. Ministry of Finance (Department of Revenue & Insurance and 
Department of Expenditure). 

2. Ministry of Industrial Development, Internal Trade and Company 
Affairs. 

3. Ministry of Information and Broadcasting. 
4. MiniSUly of Petroleum & Chemicals and Mines· & Metals. 
S. Ministry of Steel and Heavy Engineerin~. 
6. Ministry of Tourism and Civil Aviation 

1.5. The Committee also took evidence of Director of Advertising and 
Visual Publicity. Government of India in his capacity as an expert . 

. 1.6. In tllis connection the Committee held discussions with the 
representatives of National Council of Advertising Agencies, New Delhi 
and Advertising Agencies Association of India, Bombay. 

1.7. The Committee have considered problems of Public Relations and 
Publicity which are common to the undertakings as a whole. Necessarily, 
'therefore, the treatment of the subject is general in its nature. 



CHAP1ER II 

A. Organisational Set Up 

2.1. The strength and organisational set up of Public Relations and 
Publicity department or unit in any undertaking will mainly depend upon 
the size of the undertaking, the nature of business or services it renders, 
the produ'cts it manufactures and the location of the project in relation to 
the media of publicity available and the project that is to be publicised. 
The organisational set up of the Public Relations and Publicity has of 
necessity tf) be different in each undertaking depending upon its size, field 
of activity, the product mix and its consumers etc. 

2.2. The Committee have noticed that t~e organisation of PubJi..: 
Relations and Publicity differs from one undertaking to another. Majority 
of public undertakings do not have separate Public Relations ;iI1d Publicity 
organisations. In some cases the Public Relations and Publicity division! 
unit is placed under the Commercial, Personnel Or Administrative Depart-
ment while in others Public Relations is a separate unit and Publicity work 
is a part of Commercial department or is placed under the charge of the 
Commercial Manager or Sales Manager. 

2.3. During evidence the representatives of the leading undertakings 
stated that generally they had separate Public Relations and Publicity 
Division/unit. They further stated that publicity work in most of them 
was either a part of the Commercial department or was under the Sales 
department. The reason advanced for so doing was that their Publicity 
work was more sales oriented. They further stated that the Public 
Relations unit generally functioned under the chief executive, though for 
minor administrative purposes the Public Relations unit might be placed 
under another department. 

2.4. The representative of Heavy Electricals (India) Ltd. stated that 
for preparation of lay-out and designs and for their advertisements, the 
Public Relations Manager took instructions and assistance from the 
engineering divisions. 

2.5. The representative of Hindustan Machine Tools Ltd. stated that 
the Public Relations and Publicity department was directly under the 
Chairman and Managing Director, but as functionally the work being 
mostly sales oriented, advice and guidance was being taken from the Sales 
Manager. From their experience they bad seen that placing of Public 
Relations and Publicity department under the Chief Executive gave a lot 
-of advantage. 

3 
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2.6. The representative of Hindustan Steel Ltd. Stated that the 
Public Relations was the responsibility of aU the managers. The Public 
Relations Officer reported to the OIairman through the Secretary. 

2.7. During evidence of representatives of the selected Ministries it 
was stated on behalf of the Bureau of Public Enterprises. that the Bureau 
held a meeting with the Public Relations Officers of aU the Public under-
takings in June, 1967 which was attended by Public Relations Officers of 
43 public undertakings. In the light of these discussions, certain statements 
were prepared outlinjng broadly the objectives and the responsibilitks of 
the Public Relations Officers, the types of media they could use, the status 
of the Public Relations Officers and their relations to the rest of the 
organisation etc. 

2.8. It is seen that a number of useful conclusions were reached at the 
meeting of the Public Relations Officers. These included importance of 
public relations; status. functions and respon~ibilitics of Public Relation~ 
Officers; experience required for Public Relations Officers, media for public 
relations and publicity~ relations with the Press; use of the Government 
Publicity organisations; liaison with other undertakings and cont"cts with 
local population. 

2,9. Tlhe Committee were not informed as to how far the guidelines 
reached at the meeting of the Public Relations Officers of rhe public 
undertakings, have been followed by them. 

2. to. The Committee feel that such conferences ought to be held period!-
cally, say (lll\'l' in three years. Conclusions reseW ought to be circulated 
to the Ministrie~/undertaldngs and where necessary follow-up action ought 
to be initiated. . 

2.11. The Committee have noted that there is no uniformity in the 
pattern of organbational set up .:.'fPuNic Relations and Publicity depart-
ments/unit .. in the public undertakings in general and major undertakings 
in particular flnd the set up has been decided on ad hoc basis by the 
management without making any study of comparable enterprises or without 
the assistance of :lIly specialised agency. 

2.12. The C'!mmittee recommend that an expert committee should be 
appolnled to mat-·.' a detailed study of the organUational structure of the 
Puhlk 1teJatioa\ and Puhlicity unik in the puhHc undertakings and sU.l!gest 
guide.Hues . fnt' tb,' set-up 0' ~Udl an organlcra60n keeping in view the need 
10 Inform the public not onl~' of the products marketed by it but a~o the 
fundIoni~ of th~ \llldertaking. The set up should be bosine~s b"ke 
anti co~ and prmide the reqokite expert a .... istaDCe to the top manage-
~ltt in the art of di .. sctninating information and attending promptly f{l 

\lublk ~~p1akt1s. 



B. Joint cadre of Public Relation Ofticers 

2.13. During evidence the Committee asked whether there could be a 
single cadre of Public Relations Officers and Publicity Officers for all the 
public undertakings who were in the same line or same field of induswy. 
cThe reaction of the representatives of the undertakings was that it would 
not work because the publicity work differed according to the type of the 
.undertaking and the target towards which pUblicity or public relations work 
was to be ,directed. They, however, stated that this required more detailed 
thinking. 

2.14. The Committee suggest that the question of having a joint cadre 
of Public Relations Officers and Publkity Officers for public underfakings 
in the same field or producing similar produds or doing same type of 
buSiness, may be examined by the expert Committee referred to in parn-
graph 2.12 above. 

C. Liaison Officers in Uelhi 

2. J 5. The Committee have noted that a large number of public unuer-
takings, including Heavy Electricals (In.Jia) Ltd., Heavy Engineering 
Corporation, Hindllstan Machine Tools Ltd., Hidustan Steel Ltd., Indian 
Oil Corporation Ltd. etc. have their officers in Delhi mainly to follow up 
procedural work with the Ministries and other Government departments. 
The Heavy Electricals (India) Ltd. have a liaison offic~r as well as an 
Assistant Public Relations Officer in Delhi. 

2.16. During eviden('~ the representatives of public undertakings stated 
that they did not bl\\.? any "liaison officers" as such in Delhi but the 
officers of the company were stationed in Ddhi to explain their problems. 
to the Directorate General of Supplies and Disposals 'and other Government 
departments/organisJtions. They \",ere meant for chasing up cases in 
Government departments. 

2.17. The Fertiliser Corporation of India' stated t11'dt they had a 
Purchase and Liaison Officer in Delhi to have contacts with the concerned 
Government departments for expeditious disposal of their matters relating 
to customs and import licences, besides liaison with silppliers, etc. 

2.18. The Indian Oil Corporation stated that they had a Chief Liaiwn 
Officer heading their liaison department in New Delhi. He maintained a 
follow up of their work with various Ministries in Delhi. 

2.19. The representative of the Hindustan Steel Ltd. stated that they 
had a senior officer of the company who had long experience with problems 
and who could explain to the DGS & D the i~plication of their demand 
for different items and also to the departments concerned., His functions 
were purely executive. 

2.2Q. The Secretary of the Ministry of Finance stated that he did not 
think that an omnibus officer was going to be of any use in this connection. 
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2.21. The Secretary, Ministry of Industrial Development stated th:!t 
fhl: expression "Liaison Officer" perhaps was not -a correct designation of 
those officers. They were officers of the companies whose business was to 
chase the case, of the company in Delhi, whether in the issue of import 
Jicences or in the issue of ir:dustrial licence'> or any other matter relating 
to the compan~ \\ hich were dealt with '3t th.: h.:a<lquar~s of the Govern-
ment of India. They were not retired officers whom the companies had 
appointed just for doing liason work. They were just ordinary managers of the 
c()mpanie~ in Delhi. He, however, admitted that there would be no need 
for those officer" if everything was moving we!!. In reply to a question the 
witness stat~J that the Ministries coukl not do liaison work on behalf of 
lhe llndcrt.di.ings. Certain "..:ctions of the Ministries looked after the 
prohkms of p(,licy. et::. tlf the undertakings, but 1t was not Ministry's 
hll~jncss to Ch'I"i.: plIrticuhlr licences or particular problems on their behalf. 
He added th.lt there wa~ a grit:\ aIll:':: cell and anyone who had a grievance 
could move thi~ cdl and pllint \lut the delays, if any. But somebody had 
to come to that cell ~tnd say thr,! a particular case' had been delayed. 

2.22. The Conuuittee lire .lot fully COllvinced with the 811uments put 
forwud by the represent.tives of selected undertakings/Ministries in favour' 
of hpi .. separate officers for each undertaking in Delhi. As admitted by 
them the work fl'quired to be done WIIS more or less of chasing the papers 
In Govenuant departmcots for which specialised or tedwcal knowledge 
wu not required. The Committee, therefore, feel that there should be go 
InsupH8ble ditfinlty in having a comOlOn liaison office for public under-
takiap In the "ame Held of industry or under the same the Ministry. Tbe 
Comadttee ha,'c notked that 8 few uadertakings are actually follo'ling 
this ~, \·i:: .. NeyveU Lipite Corporation aft! utilising liaison office of 
Natioal Coal Dnelopmept Corporation for their liaison work. 

2.23. ne Committee recommend that in the interest of economy com-
bined IialsoIl office for a group of undertakings in the same field Or line of' 
indomy or .nder the same Ministry lD1Iy be constituted. 

D. Qualifications for Public Relatiom Officers 

2.24. From the information supplied to the Committee, it is seen that 
most of the public undertakings including Air India, Indian Drugs & 
Pharmaceutic"l, Ltd.·. Life Insurance Corporation of India and Hindu~tan 
Steel Ltd. t, han! not laid down specific qualifications and experience 
rC$l,\lred for the top posts in Public Relations and Publicity departments. 

"At the time of fuctual verification. it was stated by Air-India and IDPL that 
at the time of recmitment to the top post.~ in the Pl1~ Relations and PuNiI;ity 
DcrI&rtments thc~ ,,~~ in vic" that the persons @potnted Ilave joomalistil; and 
PI'I.'SS exPerience". 

@At the tim~ of factllal verification. H3L stated that they had laid down specif:;: 
Qualifications f{')T 101' (IOSt!;. 
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2.25. The Director of Advertising and Visual Publicity during the' 
evidence stated: 'The Public relations staff in the public sector under-, 
takings ,should be competent. and talented enough and they should have 
the basic journalistic background. They should be advertising men with 
agency experience". 

2.26. The representatives of National Council of Advertising Agencies 
during evidence stated that the public undertakings should 
appoint ;is Public Relations officers or Publicity officers or even 
PlIblicity assistants. persons with at least 5-10 years experience with some 
advertising agency. They also suggested that persons in these departments 
should be properly trained. They must know as to what advertising is and 
which media should be used for a particular campaign. They must know 
the difference between the casual and the contract list. They must know 
the size of the pap:r. 

2.27. The Advertising Agencies Associ-ation of India have stated that 
the person who occupies the top position in the publicity/advertising 
department should have a thorough knowledge of marketing and undcr-
standing of advertising and how it worked. The top men should be 
imparted training preferably with an advertising "agency to imbibe the' 
principles of planning and to observe different skills of work. The 
advertisement manager need not do all the work himself but he must, like' 
a conductor of the orchestra, have the knowledge "and understanding to spot 
which of the instruments is out of tune. 

2.28. The Life Insurance Corporation of India stated that the Public 
Relations Officer and the Assistant Secretary were promoted from the cadre 
of officers and no particular academic or other qualifications were pres-
cribeJ. They felt that the Public Relations Officer should have experience 
of dealing with the public at all levels. Besides academic qualifications 
he should have knowledge of the requirements of the Sale Organisation and 
the types of campaigns and various media that would link with the cross 
sections of the public.' He should also have a thorough knowledge of all 
the aspects of the working of the organisation. 

2.29. During evidence the Chairman, Fertiliser Corporation of India 
stated that the qualifications which they had laid down were graduation 
with professional qU"dlifications having 8-12 years experience of handling 
public relations work in a big organisation or journalistic experience in a 
newspaper or news agency. 

2.30. According to the qualifications prescribed by the Indian Oil 
Corporation Ltd., the Public Relations Officer should be at least ~ gradu~te, 
and should have 5 years experience either as a journalist in a reputed 
newspaper or as an officer in Public Relation/Publicity Department/ 
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Commercial/Public Secto.t organisation. He should be utrt;l.date in 
general knowledge. and current afIa.irs with a flair for public speakiag and 
writing in English. Tho Indian Oil Corporation Ltd. have suggested that 
the qualifications desirable for these posts should be a good educational 
background, rich cxperience in journalism or in handling different media 
of mass communications, wide contacts and a flair for writing and speaking. 

,2.31. Air India stated that the Public Relations Officer should possess 
a broad educational background covering such subjects as psychology, 
social sciences, political science and history with some experience in a well-
known newspaper or publication and particularly a knowledge of the 
industry in which he is employed. 

2.32. A view has also been expressed that tbe chiefs of these depart· 
mcnt1> ~hould be versatile individuals of more than ordinary ability and 
should r.e fully convers',lIlt with general business administration. economic 
conditions and the numerous management problems that confront the 
or~anislltion for which they arc working. 

2.33. Ihc Committee lire (If ,hc ,·icw tbut the lop men in publicity 
orpnis.tions should, apart from the academic qualilkations and flair for 
writing and speaking, ha,'c 5 to 10 years experience with some advertising 
.lgenc~·. n~,,~paper or adH~rtisement department. They should be able to 
d .. 'IHaIi1le the publidty canlpaign!t and prodde the necessary directioas to the 
scnkc agency for projecting a I1lcSltage or creating a better public image 
or promoting sale!! of prod!tds and services. 

2.34, in order to acbieve this the Committee recommend tbat the 
mfilimliDl qunlification!l and npt'I';cncc required for tbe posts in the Public 
Rdl\tlons and Publicity departments of the public undertakings may be laid 
dOl'11 by (;~v('mment in consultatioD with the Union Public Service Com-
mission whl, han (,'"pt.'rienee of recruiting Sitch officers for commercial 
dt'parhnenfs of Government. The· advkc of tbe expert committee retom-
mcndt'd in parD 2.12 ma~' also be taken. 



CHAPTER DI 

PUBLICITY 

3.1. The function and objective of a publicity division/unit is to co-
ordinate advertising with marketing. The main function of the Publicity 
or Advertising Manager is to understand the needs of the company which 
he serves. His main job would be to work in close cooperation with 
marketing/sales departments, to know:-

(a) where are the markets; 

(b) who are the likely buyers of the pt\Jducts; 

(c) what media the Competitors are using; 

(d) what is the extent of competition against which his compally's 
products are sold; and 

(e) what is the extent of advertising conducted by the competitors. 

3.2. In the public sector undertakings a much more important objective 
of publicity is and should be to pro.iect and build up the image of the 
undertaking, to foctls attention On the service rendered and convince the 
public that these undertakings are of the people and for the people. 

A. Modes of Publidty 

3.3. Tn any publicity campaign, the media to be employed will depend 
upOn the product to he advertised and the segment of public and the 
regional areas to which it is to be directed. The selection of media, viz., 
newspapers, journals. radio, cinema, direct mailing, demonstration, exhibition 
etc. also depends on the market strategy of the advertiser. Hence a 
thorou~h survey of market conditions. consumer habits, existing competi-
tion and assefisment of projects has to be made before planning a publici tv 
campai~. There are certain products which can be advertised through 
press while others through outdoor publicity. Tn certain types of under-
takings group discussions, seminars and conferences help in focussing 
attention of the general public on its activities. 

3.4. The Committee noticed th~t the nine major undertakings whose 
representatives !!aVe evidence before the Committee were using certain 
common modes of publicity, such as. press advertisements. oress releases. 
hriefin!!s. conf~rences and interviews, feature articles. technic:ll publications . 

• 
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ladio talks, films, direct mailing, display in show-rooms and show windows. 
Some of the undertakings like Air India, Fertilizer Corporation of India 
Ltd. also used television. Some others took part in Exhibitions within the 
country and abroad (e.g. JDPL, HMT, I.O.C.) and also adopted the method 
of group discussions, seminars and conferences (e.g. Air India, F.C.I.). Life 
insurance Corporation of India used advertisement films through public 
cinenuts in all the regional languages, field publicity vans for rural areas, 
and villages, puppetery and Bhajan Mandalis. Indian Drugs and Phar-
maceutical Limited -also had a system of direct contact publicity through 
their trained representatives. 

3.5. The Committee note that by and laq:e the public undertakings are 
adopdag all the available media for their publicity campaips. The Com-
mittee, however, feel that the public lmdertak~ sbould pay due attention 
to institutional poblklfy to project a better image of the services they are 
readering to the public. They slloald also coDtiouoosly analyse the etfec-
tl ... ~ness of their publidty media and campaigns iD terms of sales promotion 
and projedlon of a better image of their products aad service so as to 
dumneUse their limited resources to ac:bieve the best resmts. 

3.6. 'I1Ie Committee suaest tbat such a review may be made at the 
level of the IlUlD8Jement OMe a quarter and at the level of Board of 
DIrectors once a year. 

B. Expenditure on Publicity 

3.7. The budget allocation for Public Relations and Publicity depart-
ments in various enterprises would depend on their size and nature afld 
extent of activities. There could, therefore, be no hard and fast rule and 
the ftmount required to be spent for optimum results would depend upon 
the kind of products and services offered by the undert.1king. its relative 
importance in the general economic structure and its mvn sensitivity in 
matters of good public image and the result sought to be achieved. 

3.8. In reply to a question only a few undertakings, that is. Air India. 
Fertilizer Corporation of India 1.td .. Heavy Electrical (India) Ltd., Hindus-
tan Mnchinc Tools Ltd. and Hindustan Steel Ltd. furnished detailed infor-
mation regarding the expenditure incurred on publicity. The percentage of 
c:<:penditure on publicity to total revenue .'sales in the case of some of the 
undertakings was as fol1ows:-

Name of the Public 
Undertakings 

.~ir India { 1966-67 
1967-68 

% of Publicity Expenditure 
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----------------.----------------~ 

Name of the public 
Undertakings 

HEL 

HMT 

HSL 

IOC 

ITI 

J 1966-67 
L 1967-68 

1967-68 

1967-68 

%of publicity Expenditure 

0'35%1. 
o . 65 % J to sales value 

O' 12% l to sales 
o· 13% f 

to sales 

o . 07 % to total sales turnover 

0'06%} to sales. 
0·06% 

3.9. Heavy Electricais (India) Ltd. expressed the view that expenditure 
on publicity to total turnover should be in the range of 1 to 2 per cent. 

3.10. The Committee we.re informed by the representatives of Advertis-
ing Agencies during informal discussions and also during oral evidence 
th~t no specific formula could be laid down for the expenditure on publicity 
and advertising in any concern. This depended on several factors, like 
production and sales of the products, nature of competition in the market 
etc. However, there were certain guiding principles that inmcated the 
ratio. The first method was, of course, the method of fixed percentage 
linked to total sales. This applied to products that were established in 
the market. The second method of budgeting for advertising was to work 
out profits for the prevbus three years and to assign a 'percentage of those 
profits for publicity expenditure. The third method was the TASK 
METHOD, which was related neither to sales/turnover nor to profits. but 
was actually tied up with the task a manufacturer wanted to l\c11ieve. 

3.11. The Committee alUee that it is not desiraltle to lay down any 
uniform ratio of expenditure on publicity for all the pubHc ondertakin~s, 
as they are engaeed in different types of activities and their customers 
vary from a handful to lakhs. The Committee feel that it may be worth. 
while to Jay dOWn cenain hroad Rume lint'S and criteria for co-reIatiIl1! the 
expencIiture to the toml ~ales!revenne etc. for specific ~uos of under· 
faJdnrs after a thorough and a detailed study by some spedarlSed a~ner. 
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TIle eo....". JUggest dIat dais work may also be entrusted to tile expett 
eolftDliUee referncI 0 in paragraph 2. U. 

3.12. 'I1Ie CommiUee further recommeud that the expenditure oa 
PubHe ReIadoas _ PubUdty should be sho'ffD separately bt the accounts 
of die pubIk uadertaldngs. The expenditure on staff or establishment 
employed Ia tbe aadertaldng for tbJ~ work should abo be shown dIsdndIy. 

c. Agc..'DC.')' for Publicity 

3.13. The Committee were informed that the Central Economy Board 
had recolDJDCDded as far back as April, 1959 that the autonomous 
government organisations should release their classified advertisements 
through the Directorate of Advertising and Visual Publicity "as a matter of 
routine" and their display advertisements through the Directorate "as far-
RS practicable". 

3.14. The Committee were further informed that in December, 195c},. 
the Government. on a representation from the Indian and Eastern News-
fllper Society and Advertising Agencies Association of India. agreed as 
a measure of encouragement to the Indian Advertising professbn not to 
raise any objection to the commercially competitive public undertakings 
3vaiJin!! themselves of the st'rvices of the agencies approved by the Ministry 
of Information and Broadcasting for their display advertisements. The 
question 811 to which of the autonomous undertakings were commercially· 
competitive for this pu~e wng to he decided by Government. 

3. t S. The EstimAtes Committee (1961-62) in their t 58th Report on 
tbe Ministry of Information and Broadcasting made the follo~ng recom-
mendatioDs :-

''The Committee find that a number .:If Government undertakings! 
or~isations which are not commercially competitive are not 
routing their advertisements throu(!h the Directorate of Adver-
tisinl!' and Visual Puhlicity. The centralisation of the work of 
advenising of :lUtonomou<; r' 'vernment nndertaking" in the 
Directorate of Ad\'ertisinl! and Visual Puhl;<~ itv W Jutd. on the 
ODe hand, further strengthen i~ banminin'! position and on the 

other, secure conce~sional rates for the undertakings. The Com-
mittee fail to see wh" nn the Government lInderta1dr:!:s which 
are not of a commerciallv comnetitive n~tt1fe. are not routin!! 
their advertisements throIJ2h tht' Directorate of A~vertising and 
Vtc;u.'l1 Publicitv and thcreh" unncccc;sarily losin!! the henefit of 
concessional rnfes", (pam 17), . 
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3.16. The Ministry of Information and Broadcasting requested all the 
Ministries of the Government of India in April, 1965 to appri~ all com-
mercially non-competitive public undertakings of the above recommenda-
tions of the Estimates Committee and to advise them to route their adver-
tisements through the agency of DircctOlate of Advertising and Visual Pub-
licity in order to get the benefit of concessional rate. 

3.17. The Ministry of Industrial Development and Company Affairs 
(Department of Industrial Development) also addressed a letter to all 
the public undertakings under their control on 30th May, 1967 wherein 
it was stated: 

"the Ministry of Information and Broadcasting have reached an 
unde.rstanding with the Indian and Eastern Newspaper Society 
that the Directorate of Advertising and Visual Publicity would 
not handle advertisements of autonomous bodies which are 
commercially competitive. But advertisements of commer-

cially non-competitive bodies and other publicity campaigns 
could be handled effectively by the Directorate". 

3.18. The Ministry of Information and Broadcasting addressed a furtheI 
communication in December, 1967 to all the Ministries of the Govern-
ment of India requesting them to ask all the undertakings under their 
control to 

"(i) Consult the Directorate. of Advertising and Visual Publicity 
in selecting their advertising agencies who will handle their 
accounts for the financial year beginning from April. 1968; 
and 

(ii) Set apart a suitable proportion of their advertising budget for 
advertisements in small and medium paJjers. The Directorate 
of Advertising and Visual Publicity maintains a comprehensive 
list of such papers and he will be glad to make availa';le these 
lists to the public sector undertakings or their advertising agents 
for their reference and use in this connection." 

3.19. From the information furnished to the Committee, it is seen 
fbat at present only 17 public undertakings are routing their classified ad-
vertisements through the Directorate of Advertising and Visual Publicity 
and tOlliy three public undertakings are routing their display advertisements 
~hrough the Dire.ctorate .of Advertising and Visual Publicity (see Ap-
?Cndi~ 0). 

The majority of the remaining public undertakings are giving their 
publicity work to private advertising agencies. 
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3.20. During evidence in reply to a question whether all the public.ity 

work mudi", classified and display advertisements, of an the undertak-
ings--commercially competitive or commercially non-competitive-could 
be centralised in the Directorate of Advertising and Visual Publicity, the 
representatives of selected undertakings stated that as most of the under-
taJdnas were engaged in competitive business. they should have complete 
freedom of choosing the agency through which to advertise. The represen-
tative of Heavy E1cctricals (India) Ltd. further stated that the commercially 
wmpetitive undertakings were not required to route their advertisements 
throuah the Directorate of Advertising and Visual Publicity as stated in the 
circtllar letter issued by tbe Ministry of Industrial Development and 
Company Affairs in May. 1967. 

3.21. The Chairman, Life Jnsurancl: Corporation of India and Fer-
tilizer Corporation of India Ltd. stated that they were not aware of the 
directives. They further stated that routing of advertisements through the 
Directorate of Advertising and Visual Publicity would cause delays. They 
also stated that tbe time factor in the centralisation of advertising was very 
important. 

3.22. The representative of Life Insurance Corporation of India also 
added that they had received a copy of the note dated the 11 th April, 
19S9 by the then Cabinet Secretary. wherein it was stated that an attempt 
should be made by public undertakings to route classified advertisements 
through the Directorate of Advertising and Visual Publicity as a matter 
of routine and display advertisements 11') far as practicable. At that time 
they bad sent a detailed reply to the Ministry of Finance stating the reasons 
for their inability to accept those recommendations. 

3.23. The Chairman, Hindustun Steel Limited stated that accord-
ing to his understanding no advertising agency including the Directorate 
of Advertising and Visual Publicity got any rebate or commission on 
classified advertisemcnts. He further stated that dependence on the 
Directorate of Advertisina nnd Visual Publicity was not workable as the 
advertisements would not be timely; and it would not provide prompt ser-
vice. Therefore. it was necessary for the undertakings to have freedom 
to choosc their own agencies from time to time as the undertakings did 
not bind themselves to one single agency. 

3.24. The representative of Air India stated that they bad consulted 
the Directorate of Advertising and Visual Publicity as early as 1956 and 
had pointed out to them the specialised requirements of Air India, which 
was advertising in nearly 40 countries of the world. At that time, the 
Directorate of Advertising and Visual Publicity told them that his agency 
was not geared to undertake competitive business of Air India and that 
ahQr could handle it themselves. The representative of Air India further 



15 

stated that the final decision as to through which agency the advertisemen.t 
should be routed rested with them as they wanted to get the maxunum 
value from their advertisements. 

3.25. The representatlves of selected Ministries during their evidence 
before the Committee were generally of the view that they would be hesi-
tant to centralise the entire publicity of all the public undertakings under 
the Government of India in the DlIectorate of Advertismg and Visual 
Publicity; They had already exhorted the public undertakings to use the 
Directorate of Advertising and Visual PubliCity as much as possible. To 
give the Directorate of Advertising and Visual Publicity complete mono-
poly for publicity of all the undertakings in their opinion might not be desir-
able. 

3.26. The Secretary, Ministry of Finance stated that as far as Life 
Insurance Corpoartion of India, which came under his charge, was concern-
ed, they got certain instructions in 1959 to make use of the Directorate of 
Advertising and Visual Publicity for both classified and display advertise-
ments. As most of the classified advertisements were issued by Zonal/ 
Divisional Offices of the Life Insurance Corporation of India and also that 
the Directorate of Advertising and Visual Publicity did not get concessional 
rates for classified advertisements they expressed their grave doubts whether 
it would be possible to centralise all the advertising done by the Life Insur-
ance Corporation of India in one place at DeIhl. He further added that 
this centralisation would lead to some demands for a mammoth organisation, 
a vcry large staff for the Directorate of Advertising and Visual Publicity 
which ultimately might oot be worth the trouble, as a central organisation 
might not also lead to the same efficiency. The Secretary, Ministry of 
Finance also stated that the public undertakings should be allowed, if they 
had "alid reasons to think so, to exercise their discretion as to where they 
should put their advertisements. Further, Life Insurance Corporation of 
India had a dispersed organisation and they were regionalising publicity. 
For this reason, also they would be in a better position to implement their 
programme through regional advertising agencies with whom they could 
deal directly rather than having a centralised agency like the Directorate of 
Advertising and Visual Publicity. 

3.27. The Secretary, Ministry of Industrial Development and Company 
Affairs stated that they had iSf>ued a circular to all the undertakings in May, 
1967 informing them that the Directorate of Advertising and Visual Publi-
city would not handle advertisements of autonomous bodies which were 
commercially competitive but advertisements of commercially non-compe-
titive bodies and other publicity campaigns eou1d be handleJ effectively by 
that Directorate. Therefore, the commercially non-competitive under-
takin~ were asked to use the Directorate of Advertising and Visual Publi-



city as much as possible. He further stat(.(J that according to his under-
standing as far as classified advertisements were concerned, the Directorate 
did not get a great deal of coacession but on display advertisements they 
l:.'Ot a substantial concession. 

3.28. In reply to a question the representative of the Ministry of Infor-
mation and Broadcasting stated: 

"the Directorate of Advertisement and Visual Publicity as at present 
coustituted with the existing staff will not be able to handle all 
these advertisements of all the public undertakings all of a 
sudden. But jf this work was assigned to the Directorate of 
Advertising and Visual Publicity over a period of time, and 
meanwhile the strength of the Directorate of Advertising and 
Visual Publicity is augmented at the headquarters and also at 
the metropolitan cities and other state capitils, then it should 
be pessible for it to handle all this". 

"A letter was issued some time back from the Ministry to the pri-
vate agencies. There an undertaking was given more or less 
from the Ministry on December 9, 1959 that for display adver-
tisements of commercially competitive undertakings, the Direc-
torate of Advertising ano Visual Publicity will not enter into 
competition \\'ith them'" 

"But the Directorate of Advertising and Visual Publicity, if and 
when it takes up this work, will be charging all such cam-
panies ] 3 per cent departmental charges. Within that 13 
per cent, the Directorate of Advertising -and Visual Publicity, 
it would not be wrong to assume, will probably be able to 
manage all the extra expenditure. But this is a very tentative 
opinion". 

"The question has to be studied in depth after getting all the rele-
vant data", 

3.29. The Secretary. Ministry of Petroleum and Chemicals stated that 
when the circular of December, 1967 of the Mmistry of Information and 
Broadcasting was received by them, they examined the question in consulta-
tion with the Directorate of Advertising and Visual Publicity and it was 
agreed that the Directorate of Advertising and Visual Publicity would not 
handle advertisements of the autonomous bodies. It was contended at that 
time that those autonomous bodies should have flexibility and freedom to 
do their advertisements in their own way. It was also agreed that that 
would be particularly true in the case of aD those undertakings which were 
commerciany com~titive. 

3.30. The Secretary of the MinIStry of Steel and Heavy Engineering 
expressed the view that the autonomy of the corporations should be respect-
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~. They had drawn the attention of the public sector undertakings to the 
mstructions issued from time to time by the Ministry of Information and 
Broadcasting and he felt that they should not go beyond that. He further 
added that one of the accepted principles of the Government was that the 
undertakings should be left free to decide such matters of internal admi-
nistration. He reiterated the views expressed by his colleagues that it 
would be difficult for all the undertakings scattered all over India to consult 
the Directorate of Advertising and Visual Publicity also in all cases because 
of the distance, as the Directorate did not have regional offices at places 
like Ca1cutta, Ranchi, etc. He was also of the opinion that Government 
should not issue a formal directive to the undertakings. 

3.31. The Secretary, Ministry of Tourism and Civil Aviation, stated 
that the public sector undertakings were competitive in character and none 
of them could be called non-competitive. It was, therefore, very difficult 
to delegate all such advertising functions to the Directorate of Advertising 
and Visual Publicity. He further stated that even in the case of commercial-
ly non-competitive organisations like the Indian Airlines and India Tourism 
Development Corporation, the kind of advertisements those organisations 
issued through papers were of a very superior quality and this was done 
with greater promptness than the Directorate of Advertising and Visual 
Publicity could do with the limited staff. 

3.32. The Director of Advertising and Visual Publicity during evidence 
stated : 

"The Indian and Eastern Newsp"dper Society wrote to the Govern-
ment that the Directorate of Advertising and Visual Publicity 
should not handle their accounts and if they do so they will 
advise their member-newspapers not to give 15 per cent com-
mission." 

"1 & B Secretary, agreed that the Directorate of Advertising and 
Visual Publicity should keep out of these commercially com-
petitive bodies and the advertising agencies should handle". 

He further stated that the commercially competitive public undertakings 
were required to select their adverti~ing agencies from a p3nel of such agen-
cies mai~tained by him and the public undertaking should consult the Direc-
torate of Advertising and Visual Publicity for releasing their advertise-
ments to the newspapers. The Directorate of Advertising and Visual Publi-
city informed the Committe that only 17 public undertakings had 
been releasing their classified advertisements through him and the other 
undertakings were giving their work direct to private agencies. He further 
stated that he got "minimum contract rate" from the newspapers for classi-
fied as well as display advertisements and on display advertisements he got 
a commission of 15 per cent on this "minimum contract rate". The public 
undertakings were required to pay the departmental cbarges to the Directo-
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rate of Advertiswg and Visual Publicity which varied from year to year 
and which were at present 13 per cent to 14 per cent. Thus, there would 
be a net saving of I to 2 per cent to the public undertakings if they routed 
their advertisements through the Directorate of Advertising and Visual 
Publicity. He added that the private advertising agencies also got 15 per 
cent commission from the newspapers and in addition they charged the 
undertakings for design, art work, copy writing etc. The Directorate of 
Advertising and Visual Publicity however, did not charge anything for such 
work. The Directorate of Advertising and Visual Publicity in reply to a 
question whether he could handle the publicity work of all public under-
takings, further stated: 

-'. ~:ys",.~.'"'; j..-........,) ... - "l-.",,-:-:"~" __ ~ ... -J> ........ :-.- ~.. ..--\--

"Certainly I can handle because by handling them, I can expand, 
employ more artists, etc." 

"I can provide better service and as far as the expansion of this 
Orpnisation is concerned there would not be any problem 
\)ecause from the service charges I earn I will be able to in-
crease the staff and expand the organisation." 

In reply to another question, whether he could secure additional space 
in the newspapers for the advertisements of Public undertakings even at 
a short notice, the Director replied in the affirmative and stated: 

"The space will be available." **""We have not experienced 
any difficulty with regard to this. We can secure the addi-
tional space if we handle the public sector advertisements." 

3.33. The Secretary, Ministry of Information and Broadcasting in a 
note submitted to the Committee stated: 

"If the appropriate decisions are taken now in the matter, the 
Directorate of Advertising and Visual Publicity will build up 
its own capacity so that more and more advertising of the 
public undertakings could be given directly by it to news-
papers etc. instead of routing them through Indian Advertis-
ing Agencies. This can be done in a phased manner so as 
not to cause undue hardship to the Indian agencies as the 
total volume of advertising business is expected to doUble over 
the next five years". 

3.34. According to the Government, the following were ~ome of the 
advantages in the Directorate of Advertising and Visual Publicity handling 
tbe advertising work of the pu~lic undertakings: 

"(i) Directorate of Advertising and Visual Publicity, as a bulk 
. buyer of space, bas the lowest display rate as a uniform flat 

rate with newspapers applicable for both display and classified 
advertisements. whereas private advertisers have to pay for 
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classified advertisements much different rates which arc higher 
than the rates applicable for display advertisements. In ad-
dition, the private agencies pay a higher rate for special posi-
tions and for placement of advertisements on Sunday's and in 
Supplements. 

(ii) The 15 pcr cent commission earned on display advertisements 
is passed on by the Directorate of Advertising and Visual Pub-
licity to the clients, while only 13 per cent service charges 
are recovered frem the clients; whereas the 15 per cent com-
mission will be retained by the private agencies. 

(iii) Directorate of Advertising and Visual Publicity does not 
.. charge any royalty, etc. for designing, copy preparation, 

visualisation, etc. They are free. Agencies charge for these 
items in addition to 15 per cent. :--

(iv) Directorate of Advertising and Visual Publicity does not 
charge any incidental expenses like T.A., D.A. etc. regarding 
tours undertaken in connection with the clients' work such as 
research, copy-testing, etc. 

(v) Directorate of Advertising and Visual Publicity charges for 
process materials such as block, stereo, matrico, etc. are about 
40 per cent It"ss than the charges levied by private agencies". 

3.35. The Ministry of Information and Broadcasting further stated:-

"The Directorate of Advertising and Visual Publicity has good 
studio facilities and art sections as any other leading advertis-
ing agency. It has elaborate production and distribution 
arrangements for printed pUblicity material". 

3.36. The ComIDittee were informed during evidence that there had 
been no complaint about the work entrusted to the Directorate of Adver-
tising and Visual Publicity. 

3.37. The representatives of private Advertising Agencies during their 
evidence before the Committee and in informal discussions expressed the 
view that the Directorate of Advertising and Visual Publicity was a big 
orgaDisation having all the facilities and competent men but being a Gov-
ernment organisation there were likely to be delays due to Government pro-
cedures and the quality might not also be upto the mark. In advertising the 
time factor was extremely important and the Directorate of Advertising 
and VIsual Publicity might not be able to get things done with required 
speed and efficiency. 



3.38. In reply to a question whether a couunon publicity organisatiorl 
for all the public undertakings or for a group of public undertakings in the 
same line or field of industry was feasible, the majority of the undertakings 
expressed the view that such an organisation would not be practicable as 
the publicity work was different in different undertakings. In a competi-
tive world publicity of an individual undertaking required originality and 
imagination which a common organisation serving all industries in the 
same field or all industries in many fields could never provide. 

3.39. 'fhe Ministry of Information aod Broadcasting in their O.M. dated 
the 2nd AprD, 1965 had instructed that commerdaUy DOn-competitive 
undert:aldap should route their advertisements throngb the Directorate of 
Advertiaina lUId Vilual Publicity in order to get the beuefit of the couces-
liional rates. Tile Committee find that a small perce.tage of the under-
taIdap are oaly complyiug with these instructions. 1be Ministries bave 
neldaer taken any positive steps for compliance of these instructions J~y tbe 
uncJertakiap nor watched tbe progress of implementation of tbese instrue-
tioas by the undertakings that are foUowlag tbem. Tbe Committee recom-
JBeDd tJaat Govenunent sltould ensure the implementation of these 
instructloas by all the cOlDIDerdaUy non-competitive public undertakings. 
The IN'OII'e5S of implementation of tbese instructions sbould also be periodi-
cally reviewed by the administrative Ministries in order to see tbeir com· 
pliance IUId also to remove any difticulties that might be encountered by the 
undertakinp in carrying out these instructions. 

3.40. Regarding the commercially competitive undertakings, the Com-
mittee feel that they should also, as far as possible and pradicable, use the 
aa-ey of the Directorate of Advertising and Visual Publicity for their 
Advertise .... u. 

The,. should sekct the private adnrtising agencies for handling their 
publicity work out of tbe panel of the approved advertising agencies main-
tained hy tbe Directorate of Advertising and Visual Publicity under the 
Instruc:tions of Govel'lUllellt. While sending their enquiries for display 
advertistment and other publicity work to private advertising atJencies they 
should endorse a copy tItereof to the Directorate 01 AdvertMiug & Visual 
Publici*,' in order to cuble him to send his quotations if in case be b able 
Co undertake the work. 

3.41. The Committee feel that greater empbask needs to be laid on 
iMtItudouai puhDdty lor educatiag die general masses particut.ly in the 
rural areas where most of the population lives, about tile aims, objects and 
adricYC8Ients of the public sector undertakings. This goal can best be 
achieved If dais work k eatramd t(\ a single c:entraIited agency. The COID-

mittee hope tUt tile Directorate of Advertising and VRaI Pubncity whidt 
possess die necessary experh and experience would be able to give the 
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requisite satisfaction and project a proper image of the public sector. For 
this purpose, as bas been pointed out by the Committee in the subsequent 
chapter, greater use will have to be made of the regional and language 
newspapers in the small and medium categories. 

3.42. It hardly needs to be emphasised that the Directorate of Advertis-
ing and Visnal Poblicity also should improve its quality of service so as to 
win the confidence of its customers through competitive rates and quality 
of work. 

D. Foreign-owned or controlled Advertising Agencies 

3.43. The Rajya Sabha passed the following resolution on the 4th 
May. 1956 regarding foreign-owned and foreign-controlled advertising 
agencies :-

"That having regard to the stronghold of foreign-owned and foreign-
controlled advertising agencies in. the busine~s of 'advertising 
in the country; this House i!' of opinion that with a view to 
encourage Indian controlled and owned advertising agencies, 
Government should show preference to Indian-controlled 
and Indian-owned advertising agencies in the matter of 
advertising done by Railways. Government Companies, Statu-
tory Corporations, Public Service Commissions and such other 
concerns including advertising done by Government in 
general." 

3.44. In pursuance of the R'a.iya Sabha Resolution, the Gm'ernment of 
India laid down in September, 1956 the following directive principles in tbe 
matter of advertising by the nationalised undert'lkings, statutory hodies, 
autonomous corporations etc:-

"(i) While releasing adverti!;ements through advertising agencies; 
preference should be shown t::> India advertising agencies; 

(ii) In giving business to Indian Advertising Agencies. the selection 
should be confined to the panel prepared from time to time by 
the Director of Advertising and Visual Publidty on the basis 
of standard and extent of their business." 

The above directive principles were circulated bv the Ministry of Infor-
mation and Broadcasting to al1 the Ministries of the Government of India 
and the Ministries were asked to issue suitable instructions to the under-
takings concerned under their 'administrative control. The Ministries were 
also requested to 'lend an Annual Review of the implementation of the 
above principles to the Ministry of Information and Broadcasting nt the 
beginning of each financial year. 



3.45. The Ministry of Information and Broadcasting addressed a fur-
ther communication to all the Ministries of the Government of India in 
December, 1967 to ask all the public undertakings under their control to 
consult the Directorate of Advertising and Visual Publicity in selecting 
their advertising agencies who would handle their accounts for the financial 
year beginning 'from April, 1968. 

3.46. From the information supplied to the Committee, it has been 
seen drat only a few undertakings have furnished particulars of the private 
advertising agencies through which they were routing their advertisments. 

3.47. During evidence the Chairnlan, Life Insurance Corporation of 
India stated:-

"The circular of 1956 was issued prob~ly before we were hom. 
Anyway I am not aware of this circular." 

In reply to the question whether the selection of private advertising 
agencies was confined to the panel of such agencies prepared by the 
Direetontte of Advertising and Visual Publicity from time to time, the 
Chairma11, Life Insurance Corporation of India stated:-

"We have five agencies and four are from the panel of Directorate 
of Advertising and Visual Publicity. One of them who is not 
in the panel was doing advertising for the erstwhile insurance 
companies for the last 25 years and their record was very 
good. Therefore, that agency continues." 

3.48. The Heavy Electricals (India) Ltd. stated in a note that they 
were advised in February, 1968 to consult the Directorate of Advertising 
and Visual Publicity in selecting the advertising agencies and they had 
been following this advice. 

3.49. When the attention of representatives of selected undertakings 
was drawn to the directive principles laid down in 1956 for showing 
preference to Indian advertising agencies, the Chairman, Fertilizer 
Corporation of India stated: 

"We arc not aware of this circular. In fact I was wondering about 
it. May be we have not received this particular circular. 
'Therefore we have drawn up our own panels and we are not 
guided by anything." 

3.~O. The Olairman, Hindustan Steel Umited said that it was necessary 
for them to have the freedom to choose their agencies as they did not stidc 
to one single agency. 



3.51. The representatives of the MinistriC!s stated during evidence that 
they were aware of the instructions issued from time to time by the Ministry 
of Information and Broadcasting regarding routing of advertisements by 
the public undertakings through Indian-owned or Indian-controlled advertis-
ing agencies and they had also conveyed the same to the undertakings. 

3.52. The Secretary, Petroleum and Chemicals stated:-

"When this circular of Ministry of. Information and Broadcasting 
was issued in December, 1967, it was examined in this Ministry 
and in consultation with the Directorate of Advertising and 
Visual Publicity it was agreed that they will not handle 
advertisements of the autonomous bodies." 

"We also do not see the need for the public sector undertakings to 
consult the Directorate of Advertising and Visual Publicity in 
selecting their advertising agencies," 

"They have used the list of approved newspapers that was furnished 
by the Directorate of Advertising and Visual Publicity but very 
seldom it has been felt necessary to consult Directorate of 
Advertising and Visual Publicity in regard to any advertising." 

3.53. The Secretary, Ministry of Information and Broadcasting stated 
that they had not been getting any annual reviews from the undertakings/ 
ministries in regard to implementation of the directive principles laid down 
in 1956 and reiterated in 1967 for showing preference to the Indian 
Advertising Agencies. 

3.54. During evidence the Directorate of Advertising and Visual 
Publicity stated:-

"Unfortunately some of the public sector undertakings had been 
patronising foreign advertising agencies." 

"The I. & B. Ministry have pointed out that Indian advertising 
agencies should largely be used. A year ago we wrote to all 
the Secretaries of the Government of India. The foreign-owned 
advertising agencies converted themselves into Indian-owned 
agencies." 

He further stated that if the public undertakings consulted him for 
selection of their advertising agencies. he could see that their accounts were 
entrusted to an efficient advertising agency who might have the necessary 
resources. 

3.55. As the undertakings did not furnish detailed information regard-
ing the expenditure on advertisements which were routed through private 
adveI1isj'lIg agencies it was not possible for the Committee to form an idea 
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as to how much of the total advertisements still went through the foreign 
collaborated agencies. It was, however, stated by thc Ministry of Infor-
mation and Broadcasting: 

"according to unofficial estimates about 60 per cent of the advertise-
ments of public sector undertakings are still canalised through 
foreign collaborated advertising agencies." 

3.56. The Committee regret to note tllat the Gonrnment ha~'e not 
ensured systematic compUance of the instructions issued by them in Sep-
tember. t 956 in pursuance of the Rajya Sabha Resolution directing the 
publk undertakings to show preference to Indian-owned or IDdian-controlled 
advertising agencies. It appears that most of tbe undertakings were not 
evea aware of the Instructions issued by the (;ovemmenf. 

3.57. The Committee, therefore, recommend that the existing policy in 
reprd to showing preference to Indian-owned and Indian-collfr~ncd 

8AfIIdes in the matter of releasing advertisements by the pnblic: under-
taIdn~ and 8~ that the advertising a~ndes should be selected from the 
panel of such appr(t\'cd n~cndes prepared by the Directorate of Advertising 
and V'sual Publicity from time to time, should be a~in speclfic:ally brought 
to the no.lee of all the public undertakings for implementation. 

3.58. The Commlttl't' fe1!1't1 In note that the Ministries have not been 
~t'ndlDt Annual Reviews to the Ministry of Information and Broadcasting 
reprctine the implt'mentation of instrudioll<; issued by It in pursuance of 
the ~wl"tion passed b~' tile Rajya Sftbha in 1956. 

3.59. The Comn.lttee forther reJ,!l't't that the Ministry of Information 
and BroadCftStina after k"Uine tlae in'itrll~iom; failed to watch their Imple-
mentation or take any step to f'lfed their compliance. 

3.60. The Committee recommend tlmt the public undel'takings should 
fumhh yearly reports to thf' rontrolling a~minlstratlve ministries indicat-
1M therein as to how far thev bad imulem~tf'd th .. "l~ instructions. The 
Mlnktri('l'I in their turn mould send those n'lJtlrls to the Ministry of In-
fol'lltRikan And B1"'loornstint! who stton!iI hi!!Wt'hf fh~ cmuiRslon!! in their 
Annn,,' Report. -. -"\" - ---



CHAPTER IV 

ADVERTISING IN NEWSPAPERS 

4.1. The Ministry of Information and Broadcasting in a note circu-
lated to all the Ministries on the 29th Septembe.r, 1956, communicated the 
following directive principles which were to be followed by all the public 
undertakings in the matter of advertising: 

"In giving advertisements to newspapers the general policy in 
respect of such advertising as has been settled by the Ministry 
of Information and Broadcasting with reference to circula-
tion, standards of pmduction, journalistic standards, should 
be followed. The details may be obtained from the Director 
of Advertising and Visual Publicity." 

"Keeping in view the individual need of each organisation, increased 
use should be made of Indian language newspapers for ad-
vertisements. " 

"An annual review of the implementation of these principles 
should bl: sent to the Ministry of Information and Broad-
casting at the beginning of each financial year:' 

4.2. The Estimates Committee (1961-62) in their 158th Report on 
the Ministry of Information and Broadcasting had made the following 
.recommendation: 

"While recognising that all advertisement insertions have to be 
guided by the type of reading public to be re&ehed, the 
Committee feel that there is further scope for making in-
creasing use of language papers, particularly, for display 
advertisements of autonomous bodies." 

Para 14. 

4.3. The Ministry of Information and Broadcasting in their letter 
dated the 30th December, 1967 addressed to all the Ministries had requested 
that the public undertakings should "set apart a suitable proportion of 
their advertising budget for advertisements in the small and medium 
papers. The Directorate of Advertising & Visual Publicity maintains 
a comprehensive list of such papers and he wiIl be glad to make avail-
able these lists to the public undertakings or their advertising agents for 
their reference And Use in this connection." 

25 
404LS---3. 
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4.4. One of the objects of this examination by the Committee was to-
find out as to what extent the above principles and instructions were being 
followed by the public undertakings. From the replies received by the 
Commjttee it was seen that the percentage of expenditure on advertise-
ments given by the undertakings to the Hindi and other regional language 
newspapers was still very low. Th~ information furnished by some of 
the undertakings is tabulated below: 

Name of tile Public Uniert'lkings 

Air India 

Bharat Heavy Electricllis Ltd. 

Bhllrat Heavy Electricals Ltd. Hardwar. . 

Heavy Electrical (1) Ltd. 

Hindustan Aeronautics Ltd. 

Hindustan Steel Ltd .. 

InJian Drugs & Pharmaceuticals Ltd. 
Indian OU Cor~1Oration Ltd. 
Life Insurance Corporation . 

% of E!tp. 
on advt. in 

English 
Newspapers 

75% 

90~~ 

65% 

93% 

58% 

66-2/3% 

98% 
59% 
39% 

% of Exp. 
on Auvt. in 
Regional/ 
Language 

Newspapers 

25% 

10% 

35% 

7% 

42% 

33-1/3% 

2% 
41% 
61% 

4.5. The undertakings, except for two, did not furnish informatioD 
regarding the percentage of expenditure incurred on advertisements given 
to small and medium newspapers. 

4.6. During evidence the Director of Advertising and Visual Publicity 
stated "Government instructions are that we should make increasing use 
of small and medium newspapers in regard to classified and display ad-
vertisement!!. In respect of display advertisements we have largely 
achieVed this. But in regard to classified advertisements because of the 
insistence of the clients sometjmes very justifiable insistence that some 
of th:tr advertisements for tender notices running into lakhs 8Dd crores of 
rupees soowd appear in larger number of newspapers, we are forced to 
give them to big newspapers, but even there we have reduced the quantum 
of such advertisements and diversified them to sman and medium news-
pa~rs." He further stated that a small newspaper was that which hac:l 
, circulation of upto 15.000; medium between 15,000 and 50,000, and 
big newspaper was with a circulation of above 50,000. 
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4.7. The Director of Advertisement and Visual Publicity informed 
the Committee that he had no definite information as to whether the 
public undertakings were setting apart a s'p'ecific budget for giving adver-
fisemems to small and medium papers. The table below indicates the 
break up of expenditure incurred by Directorate of Advertisements and 
Visu:!l Publicity in 1967-68 on advertisements in language newspapers 
and ~l1IaJl and med;um newspapers: . 

Classified advertisements 

Display advertisements 

Language 
newspapers 

37'61% 

63'10% 

Small and 
medium 
newspapers 

33% 

56% 

4.8. The Directorate of Advertisements and Visual Publicity also 
stated "there are certain advertisements which are left to the local regions. 
In th:!! region those are given to the small and medium newspapers." He 
added that for advertisements they generally selected the newspapers in 
consultation with their clients. 

4.9. In a note subsequently furnished to the Committee, the Direc-
torate r.f Advertisement and Visual Publicity expressed the view that one 
of the reasons for the undertakings not making increased use of small 
and medium and language newspapers was that they released their adver-
tisements through private advertising agencies. He added "private ad-
vertising agencies generally go by 'pulling power' and ignore small and 
medium papers who in the changed context serve better the small towns 
and villages where the penetration value of the metropolitan papers are 
limited". He further stated "DAVP's taking over the accounts of auto-
nomous bodies and the public sector undertakings would certainly be 
welcomed by non-monopolistic press, especially language press, who will 
immediately benefit out of it." 

4.10. The representatives of the National Advertising Council of 
India New Delhi stated during evidence that the English newspapers were 
the most important media today and therefore 60 per cent of adyertise-
ments went to the English newspapers while 10 per cent wen~ to the 
Hindi and about 15 per cent went to regional newspapers. It was how" 
ever, stated that the above figures were in terms of f'xpenditurc, but the 
position would be different in terms of space utnised in various categories 
of newspapers. The reason for this was that the advertisement rates of 
English newspapers were 5 to 10 times more than the rates charged by 
the Hindi and the regional language nev.rspapers. 
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4.11. The Life Insurance Corporation of India in a note submitted to 
the Committee stated "There have been no directives or instructions from 
Government in regard to giving of advenisements to small, medium and 
big newspapers and Hindi, language and regional newspapers." They 
tunber stated "The policy of the Government in this regard has been 
conveyed to us and it has been suggested that the Corporation may set 
apart ~ sUItable proportion of its advertising budget for advertisements 
in the small and medium newspapers. It was further stated that they had 
been going in mort: for the regional and language papers which were 
comparatively medium llnd small in size for their press publicity, to 
spread the messa!!, of life insurance in' every nook and comer of the 
country and also among different strata of the society. 

4.12. During evidence the representative of Heavy Electricals (India) 
Ltd. stated that the figures of advertisements in English and Hindi! 
regional language newspapers wer~ a little misleading because the charges 
of the two were very different. The charges of English newspapers were 
many times higher than those of Hindi/regional language newspapers. 

4.13. The Fertilizer Corporati:>n of India Ud. also stated "we are not 
aware of any directives or instructions from Government in regard to 
giving of advertisements to (i) small/medium/big newspapers and (it) 
HindilJanguage/regi<'nal new!\papers." 

4.14. The Indian Oil Corporation Ltd., in reply to a question whether 
they hAd received any directives or instructions from Government in 
regard to giving of advertisements to (i) small, medium and big news-
papers, and (ii) Hindi/regional language newspapers stated: 

"We have not received any directions from the Government so far." 
In reply to another question whether they were aware of Government policy 
in thi!! regard, they stated "Government policy. as we understand is that 
the smaU and medium newspapers and also the language papers should be 
encouraged. Although we have done so, as far as possible. we have to 
take these decisions, keeping in view that we are a commercial undertaking 
and expect maximum returns on the expenditure incurred on advertising." 

4.15. Air India informed the Committee that they bad with tbe ap-
proval of the Government laid down in 1959 certain general principles 
guiding advertising policy in neWSJ1apers i.e. English, lfmdi and re-
gional Janguage and small, medium and big newspapers. The considera-
tions on which the advertisements were given were circulation. regularity 
in pUblication, c1a~ of readership, production standards, language and 
nreas. They also stated "our choice of newspaper.; and periodicals is further 
.influenced by the allocation of funds as also the willingness of the publi-
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shers to accept advertisements against International Transportauon on 
our services towards advertisement charges our advertising 
in the newspapers is based on the coverage and the commercial benefits 
likely to be. obtained. The proportion of expenditure in respect of the 
Hindi and other language newspapers is comparatively small. Most of 
the language newspapers do not agree to transportation contract arrange-
ments. This restricts the size of the advertising in them as our cash allo-
cation is limited. Subject to the above the selection of language news-
paper is made primarily on the basis of the exposure which is intended 
to be obtained". Air India further stated "We have not received any 
directives from the Government regarding advertising in small, medium 
and big newspapers, in Hindi and other language media". 

4.16. During evidence the Secretary, Ministry of Finance, stated that 
it was not possible to have a common standard for all the undertakings. 
The position would have to be different in different undertakings and the 
position might change from time to time. He further gave the following 
figures regarding percentage of expenditure on advertisements in news-
papers by the LlC:-

English Newspapers 
Hindi 
Other languages 
Big Newspapers 
Medium 
Small 

50% 
14% 
36% 
55% 
22% 
23% 

In reply to a question as to what steps the Government have taken 
to ensure compliance of the directive principles laid down ill 1956 for 
making increasing use of Hindi and other language/regional newspapers, 
the Secretary, Ministry of Finance he stated: 

"We asked for a report from the LlC. We got the report that 
they were complying with this direction". 

4.17. During evidence the Secretary, Ministry, of Industrial Develop-
ment, Internal Trade and Company Affairs, stated that directives were 
issued that the undertakings should publicize in the smaller and language 
papers but no percentage was fixed. They had sent copies of the Gov-
ernment instructions to all the undertakings but no compliance reports 
were asked for. 

He also stated that they had not suggested any budget allocation .for 
this purpose. He expressed the view that if the :frequency of advertlse-
ments was the criterion. the position was not 60 bad. 



4.18. The Ministry of Petroleum and Chemicals stated in a note that 
the undertakings under their control gave advertisement~ both to English 
and Hindi/regional papers depending on the coverage required. The 
higher expenditure on advertisements released to English papers was 
also due to their advertisement rates being higher than those charged by 
the Hindi/Regional language papers. No forD''''! tiireetive in this regard 
had been issued to the undertakings as jt "'~<l felt tbat commercially 
competitive undertakings should be left free to decide such matters. The 
suggestion that the public sector undertakings should !OCt apart a suitable 
prJporlion of their advertising budget for advertisements in the small and 
medium newspapers were examined by the erstwhile Ministry of Petro-
leum and Chemicals in January, 1968. It was considered that the aim 
of the undertakings was to get maximum coverage etc. with the least ex-
pense and that commercially competitive undertakings s\JoJ'ld be left 
free to decide whether or not to set apart any proportion of their adver-
tising budget for advertisements in the small and medium papers. This 
was explained to the Ministry of Information and Brolldcasting. In 
reply to the question whether the Ministries were obtaining reports from 
the public undertakings with regard to setting a'part a suitable proportion of 
their advertising budget for advertisements in the small and medium news-
papers, the Ministry of Petroleum and Chemicals and Mines & Metals 
stated: 

"No reports are being obtained from the undertakings under the 
Department of Petroleum & ChemicaJa in this behalf." 

4.19. The Secretary, Ministry of Steel and Heavy Engineering, 
that they had sent copies of the Government instructions to the 
undertakings. It was not issued in the form of a direction but 
broupt the. instructions to the notice of the undertakings. 

stated 
public 

they 

4.20. TIae Committee are surprised to find from the replies given by 
101M 01 die iBIportaat uadertUbIp dud they were BOt aware 01 tile lust-
nctioM .. policies 01 die Go .. _at in regard to makbag IDcreased use 
01 tlIe ... , ....... or naIonaI _wspapen, .... settiDI apart 01 a salt-
......... 01 ...... for ..... adYertiIe..ms to .. ad medhun 
MWspapen. 

4.21 •. 11Iis woaJd .... eate .... _ dIedI.e ... IIIwe ... taken by 
die Coftl'Hlellt'" the •• , ....... to -plereot tile pelley 01 _ the 
Got_ent. 

4.22. n.e C~ tItenIore, aeeo- ed ..... tile edsdag policy 
In npnJ to E e .... me d I tile 01 ...... ftIloaaI ....... DeWS-
papers lor ......... eElab sIIoakI _ broagIIt to 6e aotke of an tile 
JI8IIIk ....... h ............ be tIirecW to fo8ow II. 
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4.23. The Committee feel that, institutional publicity can bt, well done 
through such newspapers without in anyway affecting the business interests 
.of the undertakings. The Hindi and regional language nel\spapers Dilly 
be lIsed more for displaJ advertisl'm(;Dts ill the case of the undertakings 
which ;13ve 10 k'each 'he rural and regimlal areas for popuJarising their pro-
.duct~ or services. 

4.24. The Committee also recommend tbat the desirability of fix~ng 

·of a minimum percentage of advertisements, in terms of value as well as 
space, to be given to small and medium newspapers by all the undertak-
ings might be examined. The percentage, if fixed, might be reviewed 
;from 'time to time taking into consideration the increasing circulation of 
regional and language newspapers. 

4.25. The Committee further recommend that all the undertakings 
.should mention in their annual reports the extent to which they had imp-
lemented the Government policies. The Ministries On their part should 
.also keep a closer watch to ensure that the Government policies are being 
:followed by the undertakings not only in letter but also in spirit. The 
Ministries should furnish reports to the Ministry of Information and 
Broadcasting who should review the matter thoroughly and state the con-
-elusions in their Annunl Report. 

NEW DELHI; 

April 26, 1969. 

,'aisakha 6, 1891 (S). .. 

G. S. DHILLON, 
Chairman, 

Committee on Public Undertakings. 



APPENDIX I 

- List of Public Undertakings from which replies to the Questionnaire-
were received uplo the time of oral el'idence. 

1. Air lDdia. 

2. Bharat Aluminium Co. Ltd. 

3. Bharat Electronics Ltd. 

4. Bharat Heavy Electricals Ltd. 

S. Bharat Heavy Plates and Vessels Ltd. 

6. Bokaro Steel Ltd. 

7. Central Inland Water Transport Corporation Ltd. 
8. Central Fisheries Corporation Ltd. 

9. The Central Road Transport Corporation Ltd. 

10. Central Warehousing Cor'p'oration. 

11. Electronics Corporation':)f India Ltd. 

12. Engineers India Ltd. 

13. Export Credit and Guarantee Corporation Ltc.. 
14. The Fertilizer Corporation of India Ltd. 

IS. Film Finance Corporation Ltd. 

16. Heavy Electricals (India) Ltd. 

17. Heavy Engineering Corporation Ltd. 

18. Hindustan Aeronautics Ltd. 

t 9. H'mdustan H::>using Factory Ltd. 

20. Hindustan Machine Tools Ltd. 

21. Hindustap Shipyard Ud. 

22. Hindustan Steel Ltd. 

23. HiDdustan Steelworks Construction Ltd 



24. Hindustan Teleprinters Ltd. 

25. Hindustan Zinc Ltd. 

26. Indian Drugs and Pharmaceuticals Ltd. 

27. Industrial Finance. Corporation of India. 

28. Indian Oil CoI'~ration Ltd. 

29. Indian Rare Earths Ltd. 

30. ,Indian Telephone Industries Ltd. 

31. Instrumentation Ltd 

32. Life Insurance Corporation of India. 

33. Machine Tool Corporation of India Ltd. 

34. Minerals and Metals Trading Corporation of India Ltd. 

35. Modern Bakeries Ltd. 

36. National Buildings Construction Corporation Ltd. 

37. National Industrial Development Corporation Ltd. 

38. National Mineral Development Corporation Ltd. 

39. National Seeds Corporation Ltc. 

40. NeyveIi Lignite Corporation Ltd. 

41. Pyrites and Chemicals Development Co. Ltd. 

42. Rehabilitation Industries Corporation Ltd. 

43. Tungabhadra Steel Projects Ltd. 

44. Uranium Corporation of India Ltd. 



APPENDIX II 

Us, of Public Undertakings which were routing their advertisements 
Jhrough the Directorate 0/ Advertising and Visual Publicity. 

(CLASSIFIED) 

J. Central Warehousing Corpn. 
2. Hindustan Shipyard. 
3. Hindustan Sambhar Salts. 
4. Indian Rare Earths Ltd. 
S. National Projects Constn. Corporation. 
6. National Research Dev. Corporauon. 
7. National Newsprint and Pa'p'e.r Mills. 
8. National Industrial Dev. Corporation. 
9. Oil and Natural Gas Commission. 

10. National Small Industries' Corporation. 
11. Pyrites and Chemicals, Dhanbad. 
12. National Instruments Ltd. Calcutta. 
13. National Mineral Dev. Corpn. Ltd. 
14. Electronics Corporation of India. 
1 S. Handicrafts and Handlooms Export Corpn. 
16. Industrial Finance Corpn. 
17. Heavy Engineering Corporation, Ranehl. 

(DISPLAY) 

1. Industrial Finance Corporation. 
2. National Small Industries Cotpioration. 
3. Export Credit Guarantee Corporation. 
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